FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SGAF TECHNOLOGIES INDIA PVT LTD

1. NAME OF CORPORATE PERSON SGAF TECHNOLOGIES INDIA
PRIVATE LIMITED
2. DATE OF INCORPORATION OF 22/07/2024
CORPORATE PERSON
3. AUTHORITY UNDER WHICH CORPORATE | Registrar of Companies, Haryana
PERSON IS INCORPORATED / REGISTERED
4. CORPORATE IDENTITY NUMBER U62090HR2024PTC123527
5. ADDRESS OF THE REGISTERED OFFICE HD-653, WeWork DLF Forum, Phase-3,
AND PRINCIPAL OFFICE (IF ANY) OF DLF Cybercity, DLF QE, Gurgaon, DIf
CORPORATE PERSON Qe, Haryana, India, 122002
6. LIQUIDATION COMMENCEMENT DATE OF | 25.06.2026
CORPORATE PERSON
7. NAME, ADDRESS, EMAIL ADDRESS, Name: Shrishti Garg
TELEPHONE NUMBER AND THE Address: G-301, PARKVIEW CITY-2,
REGISTRATION NUMBER OF THE SECTOR-49, SOHNA ROAD, NEAR
LIQUIDATOR VATIKA BUSINESS PARK,
GURGAON, HARYANA 122018
Claims to be sent on Email 1d:
lig.sgaf@gmail.com
Ph No: 9870221702
Reg No: IBBI/IPA-001/1P-P-02929/2025-
2026/14509
8. LAST DATE FOR SUBMISSION OF CLAIMS | 24.07.2026

Notice is hereby given that the SGAF TECHNOLOGIES PRIVATE LIMITED has commenced voluntary
liquidation on 25.06.2026.

The stakeholders of SGAF TECHNOLOGIES PRIVATE LIMITED are hereby called upon to submit a
proof of their claims, on or before 24.07.2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means. Submission of false or
misleading proofs of claim shall attract penalties.

Ms. SHRISHTI GARG
Liquidator for SGAF TECHNOLOGIES PRIVATE LIMITED

Date: 27.06.2026
Place: GURGAON, HARYANA
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ts, Ludhiana

In The Court Of Dr. Dasvinder
singh Judicial Magistrate Ist Class
ludhiana

Next Date: 28-07-2026
publication notice for proclamation under section
82 CR.PC Cpmplaint R/w sec- 138 of N.I ACt

Kotak Mahindra Bank
Vs.

Gajender singh

CNR NO: PBLD03-054470-2024
Notice To: Gajender singh: r/o L-61,
Viday Vihar, china bahti, new delhi-
110085, delhi
Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served
in the ordinary way of service. Hence, this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
the court on 28-07-2026 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation. Take notice that, in
default of your part to appear as directed
above, the above said case will be heard
and determined as per law, in your
absence. given under my hand and the
seal of the court, this for details login to:
https://highcourtchd.gov.in/?trs=district_

notice&district=ludhiana
JMIC Ludhiana

Criminal Courts, Ludhiana
In The Court Of Dr. Dasvinder
singh Judicial Magistrate Ist Class
ludhiana

Next Date: 28-07-2026
publication notice for proclamation under section
82 CR.PC Cpmplaint R/w sec- 138 of N.I ACt

Kotak Mahindra Bank
Vs.

Kuldeep

CNR NO: PBLD03-038424-2024
Notice To: Kuldeep : r/o 118,b-block
phase-2, metro vihar, holambi kalan
north west delhi, delhi 110082
Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served
in the ordinary way of service. Hence, this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
the court on 28-07-2026 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation. Take notice that, in
default of your part to appear as directed
above, the above said case will be heard
and determined as per law, in your
absence. given under my hand and the
seal of the court, this for details login to:
https://highcourtchd.gov.in/?trs=district_
notice&district=ludhiana

JMIC Ludhiana

riminal Courts, Ludhiana

In The Court Of Dr. Dasvinder
singh Judicial Magistrate Ist Class
ludhiana

Next Date: 28-07-2026

publication notice for proclamation under section
82 CR.PC Cpmplaint R/w sec- 138 of N.I ACt

Kotak Mahindra Bank
Vs.

Lokinder Singh
CNR NO: PBLD03-038220-2024
Notice To: Lokinder singh: r/o h. no
233, sector 3, vasundhara,
ghaziabad UP
Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served
in the ordinary way of service. Hence, this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
the court on 28-07-2026 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation. Take notice that, in
default of your part to appear as directed
above, the above said case will be heard
and determined as per law, in your
absence. given under my hand and the
seal of the court, this for details login to:
https://highcourtchd.gov.in/?trs=district_

notice&district=ludhiana
JMIC Ludhiana

ICriminal Courts, Ludhiana

In The Court Of Ms. Prabhjot Kaur
Sandhu JMIC ludhiana
COMA/3543/2025 Peshi: 27-07-2026
publication notice for proclamation under section
82 CR.PC Cpmplaint R/w sec- 138 of N.I ACt
Parshant sareen vs. vishwadit dey

CNR NO: PBLD03-008119-2025
Notice To: vishwadit Dey s/o sh. daleep
dey r/o h no e-8, sector 21, noida, district
gautam budh nagar, uttar pardesh-
201301 mob no 97112-69675 2nd
address: c/o amity university, amity road,
sector 125, noida, uttar pardesh 3rd
address: heritage public school, rajpur
colony, nathu colony, barola sector 49
noida, uttar pardesh
Whereas it has been proved to the satisfaction of
the court that you, the accused above named
cannot be served in the ordinary way of service.
Hence, this proclamation under section 82 CRPC
is hereby issued against you with a direction that
you should appear personally before the court on
27-07-2026 at 10:00 a.m. or within 30 days from
the date of publication of this proclamation. Take
notice that, in default of your part to appear as
directed above, the above said case will be heard
and determined as per law, in your absence. given
under my hand and the seal of the court, this for
details login to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana

riminal Courts, Ludhiana

In The Court Of Ms. Prabhjot Kaur
Sandhu JMIC Iludhiana

COMA/5782/2024

Peshi: 28-07-2026
publication notice for proclamation under section
82 CR.PC Cpmplaint R/w sec- 138 of N.| ACt
Kotak Mahindra Bank
Vs.
Birpal
CNR NO: PBLD03-017550-2024

Notice To: birpal s/o chanderwati,
r/o sampla, 36, Jadar- 124501
haryana
Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served
in the ordinary way of service. Hence,
this proclamation under section 82 CRPC
is hereby issued against you with a
direction that you should appear
personally before the court on 28-07-
2026 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation. Take notice that, in default
of your part to appear as directed above,
the above said case will be heard and
determined as per law, in your absence.
given under my hand and the seal of the
court, this for details login to:
https://highcourtchd.gov.in/?trs=district_n

otice&district=ludhiana JMIC Ludhiana

Criminal Courts, Ludhiana

In The Court Of Dr. Dasvinder
singh Judicial Magistrate Ist Class
ludhiana

Next Date: 28-07-2026
publication notice for proclamation under section
82 CR.PC Cpmplaint R/w sec- 138 of N.| ACt

Kotak Mahindra Bank
Vs.

Kuldeep Kumar
CNR NO: PBLD03-035267-2024
Notice To: Kuldeep Kumar: kuldeep
kumar, r/o rawali road, muradnagar,
ghaziabad- 201206, uttar pradesh

Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served
in the ordinary way of service. Hence, this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
the court on 28-07-2026 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation. Take notice that, in
default of your part to appear as directed
above, the above said case will be heard
and determined as per law, in your
absence. given under my hand and the
seal of the court, this for details login to:
https://highcourtchd.gov.in/?trs=district_

notice&district=ludhiana
JMIC Ludhiana
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FINANCIAL EXPRESS

SATURDAY, JUNE 27, 2026

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

SGAF TECHNOLODGIES INDHA PRIVATE LIMITED
| Name nf_Enrpnrata_ Person il SGAF TﬁEHHDLDEJES INDIA PRIVATE LIMITED
2. Data of incorperalion of Carporate Person | 220772024
3., Authority undar which Corporaie Regsirar of Companses, Haryana
_ Parson is moofporated iTegistered _
4. Corperate wentity rumber /limiled Babilty | UB20S0HR2024PTC 23527
- wdantity risnber of Corporats Person _
:+ Mkdress of e regsterad Office and HD-G53, WelWark DLF Forum, Phase-d, DLF
Princpal oce (f any) of Comporata Parson | Cybercity, DLF GE. Gurgaon, DLF QE, Haryana,
Iredfa, 122002
25.06.2026

e

:: Ligurdahion commencemend date of
Corporale Person _
MName, eddress amall address, Iefenhiona | Name: Sheishti Garg
number and fhe regisiration numberof | Address: G-301, Parkview Ciy-2, Sector-48. Sohna
the Lioudalor Road, Mear Valika Business Park, Gurgaon, Haryana

122014

Clalens 1o bo sent on Emall 1d:
lig.s0afidgmail.com

Mobile No: 2870221702

Regn. No: IBEIFA-D01IP-P-O2623/2025-2026/14508
AFA Validity upto: 30-06-2027

B.| Lt date for scibmission of dlaims | M0T0E

Motice is hereby given That fhe SGAF TECHNOLOGIES PRIVETE LIMITED has commenced vofunfary

|iquidadion on 25.06, 2026,

The stakenoklers of SGAF TECHROLOGIES PRIVATE LIMITED are heréby caled upon to submi &

proofod their ciaims, onior befone 28.07.2026, io the Spuedalor at the address mentioned agarst lem 7

The fnancial creditoes shall submit their procf of ciams by elecionic means ondy, Alother stakehokders

may submit thepraofof claims in person, by post or by efecionic means

Submission of false or misleading proofs of clakm shall attract penalties. Sdi-
SHRISHTI GARG
Date: 27 06.2028

Liguidator of SGAF TECHNOLOGIES PRIVATE LINITED
Place. Gurgacn, Hanyana. Regn. No.. IEBIIIPA-001/IP-P-02320/2025- 2026/ 14509

SMEG . SMFG India Home Finance Co. Ltd.
Gﬂ nash a|-{ t1| Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

Amyideks Fwye Pelam

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISION TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
NOTICE is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable
properties (“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised
Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where
is”, “As is what is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein
below and further interest and other expenses thereon till date of realization, due to SMHFG Secured Creditor from the Borrower(s) and
Guarantor(s) mentioned herein below.

Reserve Price :
Name of the .
Sl T - Date & Time | Date of EMD
No. /Guz(:::t‘:)’?(rs()s{AN Description of the Properties Earnest Money | of E-Auction | Submission
Deposit :
Flat No. SF-04, Second Floor , LHS Flat With Roof, On Plot | Rs. 16,70,000/-
No. B-133, B-134, B-135, Area Measuring 46.18 Sq, Meters.
. E. 497 Sq. Fit, Out Of Khasra No. 311 Situated At Rail Vihar
LAN : Shekari Aawas Smiti Ltd. In The Area Of Village : Sadullabad,
620639211948447 | Pargana amd Tehsil Loni District Ghaziabad. Bounded - East | Rs. 1,67,000/-
& - Road 30 Feet Wide;sWest : Plot No 0b-142, B-143, B-144; 05-08-t2025
North : Plot No. 132; South : Plot No. B134. a
1. |, Sanaaziideze . 11.00 a. m. | 05.08.2026
* ain Rajbir Flat No. UGF-04, Upper Ground Floor, LHS Flat Without Roof, | ps_16 40.000/-| 1o
§/0. Raibir 1 0n piot No. B-133, B-134, B-135, Area Measuring 46.18Sa.| | 01.00 p. m.
2. Mithlesh Rajbir | o105 6 497 Sq. Fit,, Out Of Khasra No. 311 Situated At
W/o. Rajbir Rail Vihar Shekari Aawas Smiti Ltd. In The Area of Village
Sadullabad, Pargana & Tehsil Loni District Ghaziabad. | Rs. 1,64,000/-
Bounded - East : Road 30 Feet Wide; West : Plot No. Ob-142,
B-143 ,B-144; North : Plot No. 132; South : Plot No. B134

Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor’s website at the following

link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending Bidders can also contact

. Ashish Kaushal, Mobhile: 8527134222, E-mail : Ashish.Kaushal@grihashakti.com, Mr. Niloy Dey, on his Mob. 8655619157,
E-mail : Niloy.Dey@grihashakti.com S

d/-

Authorized Officer,

SMFG INDIA HOME FINANCE CO. LTD.

Place : Ghaziabad, Delhi NCR
Date : 25.06.2026

SHYAM TELECOM LIMITED
CIN: L32202RJ1992PLCO17750

Website : www.shyamislecom,com,
Emall Id; investorsi@shyamtelecom. com,
Tel: +81-141-4025631, 011-21411071-72-73
Regd. Office ; Shyam House, Plot No. 3, Amrapali Circle, Vaishali Nagar
Jaipur, Rajasthan-302021, India
Corp. Office ; A-60, Maraina Industrial Area, Phasa-l, New Delhi,
Delni-110028, India

Motice for Open of Special Window for Re-lodgement of Transfer
Beguesis of Plivsical Shoares

Purstant bt SEBI - Circwdlar Mo, SEBVHOMIIRSDMIRSD-PoDyPyCIRS2025/97
dated 2% July, 2025 and SEBHO S (2026-MIRSD-PODNITEN 2026
dated January 30, 2026 Shareholders are hereby informed that a special window
haes been apened for me-lodgement of transfer desds, which were Sodged price to the
deadling of 1% Aprl, 2019 and were mejectedsiumednot abended, due fo
deficienay in the documenis’protession otherwise, This m=lkdgement window shall
ramain opan for 8 period of one year, l.e,, foom 5 Febreary, 2026 il 4~ February,
2027
Diring. this pediod, the seconlies thal are reslodged lor ansles includeng those
requesls that ana |‘L-‘.“'I'II:||I'IQ with the ‘L’-Gfﬂpﬂ""ly ehall e processad aler recilicatson of
amors, and [Eswed only in dematerialized formn, sulbject to verfication and approval
of all documents by the Company/Reqisirar & Share Transfer Agent 1.e., M5, Indus
Sharashree Privabe Limiod
For clamy wilh regard o apphicabillily of fthis spacial windaw [0 fransier dead
exacuted prior o 1" april, 2019, investors'shorehalders may mefer o fthe maloos
provided Dalow:

Lodged for Transfer
before 1% April, 20197

Original Sacurity | Whether eligible to lodge
Certificate Available? | In the Current Window?

Y T THST ST SISREF = S BEEEPE SRS A e e e

Mo — Itis Tresh |I'.II'JQE-"."IE~"|| Yes g
Yeag — but It was -'BjEGlC—ﬂ' Yag g
refurmesd earliar
Yiag Mo M
i [] Mo Mo

Thie Lodger must havs a demat account and provade iis CBenl Master List (CCGMLT),
along with the ransfer documents and share certiicate, while lodging the
documanis for transfar with RTA, Transfer mequesis submilted after 47 Fabaeany,
2027 will nat be acoepbed By e Company BT

Shareholder @rg requesied o send thes Share Transler Requeesis along wilth the
raqisned docurments at the folhowing acdrass:

indus Shareshres Private Limited

(Formarty known as Indus Portfolio Private Limited]

Address: G-65, Bal Magar, Mew Dalhi=-110076. India

TelNe: 91-11-2TET1 200/47VET1 214, Todl Frea No. : 1800 300400

Emall 1D shankar kil indusinvest.com; rs_kushwaaha fRindustmneest.com

For Shyam Telecom Limited

Sdi-

Kamini

Company Secretary & Compliance Officer

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts

Arcil office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028
Website: https://auction.arcil.co.in; CIN-U65999MH2002PLC134884

a
ICil
[ )

PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 (SARFAESI ACT) READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Notice is hereby given to the public in general and to the Borrower (s) / Guarantor (s) / Mortgagor (s), in particular, that the below described
immovable property/ies mortgaged/charged to the Asset Reconstruction Company (India) Limited, acting in its capacity as Trustee of various Arcil
Trusts (“ARCIL”) (pursuant to the assignment of financial asset vide registered Assignment Agreements), will be sold on “As is where is”, “As is what
is”, “Whatever there is” and “Without recourse basis” by way of online e-auction, for recovery of outstanding dues of together with further interest,
charges and costs etc., as detailed below in terms of the provisions of the Securitization and Reconstruction of Financial Assets and Enforcement of

Security InterestAct, 2002 (“Act”) read with Rules 6, 8 and 9 of the Security Interest (Enforcement) Rules, 2002 (‘Rules”).

Name of the Borrower / | LAN No. & Selling | Trust Outstanding amount as | Possession type and| Earnest Money Deposit
Co-Borrower/s / Bank Name per SARFAESI Notice date (EMD)
Guarantor/s / dated 19/Jul/23 Date of Inspection Reserve Price
Mortgager/s Type of iroperty and | Date & Time of E-Auction
rea

Borrower: HL0000000029359 | Arcil— |Rs. 5249113/-as on 13-074  Physical on Rs.900000 /-

Mr/Mrs. Mahender Partap | ~ Vastu Housing Trust- |2023. + further Interest 26/10/2023 (Rupees Nine Lakh

Chauhan Finance Corporation 2025 - 018 | thereon + Legal Expenses. |~\yipe aranaed on Thousand Only)

Co-Borrower: Mr/Mrs. Limited request Rs.9000000 /-

Priti Chauhan (VHFC) g : (Rupees Ninety Lakh

Guarantor: area measuring 185.2 Thousand Only)

Mr/Mrs.Moolchand $q. yds. i.. 154.84 sq 30-07-2026 at

Chauhan mtr. 3:00 PM

TRUHOME FINANCE LIMITED

{Formerly Known As Shriram Housing Finance Limited)

Rieg.0f.; Srinivasa Tower, 151 Foar, Doar 8o, 5, Ok Ko 11,
&nd Lane, Cenatopha Rozd, Abwarpel, Teynampes, Ghennai-GO0018
TI'Uhﬂl'ﬂE Head Office. Laved 3, Waockhard! Towers, East Wing C-2 | G Block,
I I Eim & ce | Bandra Kurla Cormplex, Bandra (East), Mumba-4D0051
Websile: htpafwwertruhomelinanca.in

SYMBOLIC POSSESSION NOTICE

Whereas The umdersigned being the authorised officer of Trubome Finance Limited
(Foemedy Kndw as Shrirem Hosing Feanca Limiged) uncar the secunbisation and
Recanstruciion of Financial Assets and Enforcement of Secunty Inferast Act, 2002 (54 of
2002} and in exercise of powers conferred under Section 13{12) read with {Rule 3} of the
Seculy Interest {Enforcement) Rules, 2002 issusd demand nofice to the Borreeers gatails
al wlikth and mantioned in e 3G belaw 1o mpay e amdunl menboaad o thi nobce
within &0 days fromthe date of receipt of the said nofice.

[Thea Borrowirs- having failed to repay the amoant, notice is hareby gven 10 the Bosnpwer
and the public n general that the undersipned has faken POSSESSION of the property
described herain bedow in exercise of powers conferred on him ender 3ub Section (4] of
sechan 13 af At raad with rla & of tha Security terest anlorcerment) rugs, 2002 an 24-
Jun-2026.

Thie Borrovsdr in partgular and e public inpanerad 15 heoo by cauliomad no b deal
with the praperty and any dealings with the properly will be subject fo the charge of
Truehome Finance Limited {Formedy Know as -Shrirem Housing Finanea Limited) for-an
amaint as rantioned barn bl and mterest heraon

[The barrower's attention is invited fo provisions of sub-secton (@) of section 13 of
fsn AL inraspest of ime avadable, bo redearm the secumd assels |

Description of the Secured Asset being auctioned: House No 459 admeasuring area measuring 185.2 sq. yds. i.e. 154.84 sq mtr. Out of Khasra
No.159, Khata No 00060, situated in Villahe Sarfabad, Tehsil Dadr! Gautam Buddh Nagar, Naida, Naida, Uttar Pradesh- 201002
As Follows: East—Plot of MahaVir, West—Road 12 Foot, North — Plot of Nathu, South — Gali 4 Foot

Encumbrances/Dues known to|Nil
ARCIL

Bid Increment amount:

Pending Litigations known to [Nil
ARCIL

Last Date for submission of Bid

Same day 2 hours before Auction As mentioned inthe BID document

‘Demand Draft to be made in |Arcil-Trust-2025-018 Payable at Par
name of:
RTGS details Arcil - Trust -2025 - 018, Trust Account No: 57500001745590, HDFC Bank Limited, Branch: Kamla

Mill Extn Ctr, Mumbai, IFSC Code: HDFC0000542

Name of Contact person & |ArpitChoudhary arpit.choudhary@vastuhfc.com;
number

Terms and Conditions:

1. The Auction Sale is being conducted through e-auction through the website https://auction.arcil.co.in and as per the Terms and Conditions of
the Bid Document, and as per the procedure set out therein.

2. The Authorised Officer (“AO”)/ ARCIL shall not be held responsible for internet connectivity, network problems, system crash down, power
failure etc.

3. Atany stage of the auction, the AO may accept/reject/modify/cancel the bid/offer or post-pone the Auction without assigning any reason thereof
and without any prior notice.

4. The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp
duty, registration fees, etc. that is required to be paid in order to get the secured asset conveyed/delivered in his/herlits favour as per the
applicable law.

5. The intending bidders should make their own independent enquiries/ due diligence regarding encumbrances, title of secured asset and
claims/rights/dues affecting the secured assets, including statutory dues, etc., prior to submitting their bid. The auction advertisement does not
constitute and will not constitute any commitment or any representation of ARCIL. The Authorized Officer of ARCIL shall not be responsible in
any way for any third-party claims/rights/dues.

6. The particulars specified in the auction notice published in the newspaper have been stated to the best of the information of the undersigned;
however undersigned shall not be responsible / liable for any error, misstatement or omission.

7. The Borrower/ Guarantors/ Mortgagors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rules 8 and 9
of the Security Interest (Enforcement) Rules, about the holding of the above mentioned auction sale.

8. In the event, the auction scheduled hereinabove fails for any reason whatsoever, ARCIL has the right to sell the secured asset by any other
methods under the provisions of Rule 8(5) of the Rules and the Act.

Place: Naida Sd/-
Date: 27.06.2026 Authorized Officer

Asset Reconstruction Company (India) Ltd.

sSindaSheller INDIA SHELTER FINANCE CORPORATION LTD. %:H.i. ON NO OF
s el LB Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 MMOVAB PROPER
Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act,2002 And In Exercise Of
Power Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A
Demand Notice On The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also
The Owner Of The Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas
The Owner Of The Property And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under
Noted Borrowers And The Public In General That The Undersigned Has Taken Possession Of The Property/les
Described Herein Below In Exercise Of The Powers Conferred On Him/Her Under Section 13(4) Of The Said Act Read
With Rules 8 & 9 Of The Said Rules On The Dates Mentioned Against Each Account. Now, The Borrower In Particular And
The Public In General Is Hereby Cautioned Not To Deal With The Property/les And Any Dealing With The Property/les
Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An Amount Mentioned As Below And Interest
Thereon, Costs, Etc.

Borrower's Name and Address

Mr. Harkesh 5/o Mr. Rampal

Houze in Adarsh Golony, Biharl Pura, Ghaziabad, Uttar Pradesh-2010089.

Mrs. Rekha W/'o Mr. Harkesh

House in Adarsh Golony, Bihari Pura, Ghaziabad, Uttar Pradesh-2010089,

Mr. Ajay Cfa Mr. Harkesh

House Mo, 52/80, Type-1, Quarter Mir Dard Road, Near Lok Nayak Hospital, MAMC
Campus, Darya Ganj, PO-Indraprastha, Defhi-110002.

Amount due as per Demand Notice

Rz.13,67,843/- (Rupees Thirteen Lakh Sixty One Thowsand Eight Hondred Forty Three
Only}in respect of Loan Account Mo, THLHGZBDOOOD0O9TY as on O7-Apr-2026

Date of Demand Nolice - 10-Apr-2026

Date of Symbolic possestion — 24-Jun-2026 Dale of NPA - 05-Apr-2026

Name of the Borrower/Guarantor Description Of The Charged/mortgaged| Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice
Mr./ Mrs. Shashi. W/o Goverdhan , All Piece And Parcel Ofkhasra No 44, [Demand Notice
. 22.06.2026
Mr./ Mrs. Goverdhan S/o Mr. Kheteelala| Area 66.88 Sq. Mtrs, Mauja Taiyapur | 13-April-2026 Rs. 477870

335 Nagla Hariprasad Yamuna Paar
Mathura Near By Mandir Mathura
Up 281001 LOAN ACCOUNT NO.-

Tehsil Mahavan Distt Mathura Up |(Rupees Four Lakh Seventy Seven

. _ Thousand Eight Hundred Seventy Only) Due
281204 Boundar Y:- East-house Od |\ " 57 Aol 5095 Together With Interest

Dalchand,west-gali 18 Feet ,north- ;
HL11CHLONS000005036265 & plot Of Other SOSth-p|Ot Of Other From 1.1th April 2025 & Other Charges &

AP-10073088 & AP-10167636 ( Branch: Mathura)

MR.7MRS. Neetu W/o Dharmendra, All Piece And Parcel Of Plot area 36.78(Demand Notice 13.04.2026| 23 06.2026

MR./ MRS. Dharmendra S/o Mr. Durga Sqg.Mts. Khasra No. 333 Tundpura|Rs. 255191/ (Rupees
Prasad, MR./ MRS. Mons shoes fectory Tajganj Agra BOUNDAR Y:- East :[Two Lakh Fifty Five Thousand One
New Abadi, Nagla Tekchand, Devri Road Remaining part of plot West : Plot ShrilHundred Ninety One Only) Due As On
Near Prince VatikaAgra 282001 Uttar Pradesh|Charan Singh, North : Plot Fauzi|10-Apr-2026 Together With Interest
LAP200006973/AP-0559911 Dharam Singh, South : 6ft wide rasta & From 11-Apr-2026 & Other Charges &
(Branch : Agra) exit Cost Till The Date Of The Payment

Description of Mortgaged Properly

Al that pigce and parcel'of ihe Property bearing. Residential open plat in Khasra Mo 53, Area
Admeasuring 540 Sg., Yards., Ward No,13, Situated at Biharipura Calony, Willage-Dundabada,
Pargang-Loni, Tehsil & District Ghaziabad, Uitar Pradesh.

Baundaries of the said Property --Eash: Property of Sumitra | West Praperty of Mukesh,
Morth; Gafi12 F. Wide . South: Other Property

Mr./ Mrs. Dauli Devi W/o Virendra Singh, All Piece And Parcel Of Khet No 559kh|Demand Notice 13-04-2026| 24.06.2026
Mr./ Mrs. Verendr Singh S/o Murli Singh Mauja Asadpur Kyam MithlapurilRs.580382/- (Rupees Five

Dauli Dairy C/o Verendr Singh Pargana And Tehsil Koil Aligarh Up|Lakh Eighty Thousand Three Hundred

Asadpur Kyam Devi Nagla Aligarh Up 202001 [202002 Aligarh Uttar Pradesh, East: 10| Eighty Two Only) Due As On 10-Apr-

HLALSVLONS000005137273/AP-10314396 |Feet wide Rasta, West: Property ofl2026 Together With Interest From 11-

(Branch : Aligarh) Others, North : Plot of Mulayam Singh,| Apr-2026 & Other Charges & Cost Till
) South: Plot of Maharani Devi The Date Of The Payment

Borrower's Name and Address

M. Gopal 5/a Mr. Ramsurop

Houze Mo, C-1-88 LIG, UGF-05, Shiva Cale, DLF Dilshad Extension-1l, VTC-Sahibabad,
PO-Sahibabad, Districl-Ghaziabad Uttar Pradesh-201 005,

Rlzo At-House Mo, B3, Lagmi land City Phase-2, Village-Meerpur Hindu, Tehsil-Lani,
Ghaziabad, Ultar Pradesh-Z01103,

Mrs. Umesh Devi W/o Mr. Gopal

House Ho, C-1-88 LIG, UGF-0%, Shiva Cafe, DLF Dilshad Extension-ll, WTC-Sahibabad,
PO-Sahibabad, District-Gheziabad, Utiar Pradesh-2010035.

Blsp At:-House Mo. 63, Laxmi land City Phaze-2, Viliage-Meerpur Hindu, Tehsil-Loni,
Ghaziabad, Uttar Pradesh-201103.

Mrs. Manju Lata W/o Rakesh Kumar,

All Piece And Parcel Of Aabadi No. 498min|Demand Notice 13-04-2026| 23.06.2026
Mr. Rakesh Kumar S/o Pyare Lal,

Ward No.6 Pargana Rudrapur Tehsil Kicha|Rs. 1218656/- (Rupees

Rakesh Kumar EMP. OF State Bank | Janta Inter College District Udham Singh|Twelve Lakh Eighteen Thousand Six
of India (HRMS Department) Nagar Uttarakhand 263148, Boundary: -[Hundred Fifty-Six Only)Due As On 10-
Ward No 7 Kichha Near Of Choti Masjid | East-4ft Gali And House Of Lajar , Sukhlal,|Apr-2026 Together With Interest From
Rudrapur U.S Nagar U.K- 263148 West-house Of Banjamin,north-house Of] 11-Apr-2026 & Other Charges & Cost
HL26CHLONS000005036139 & NareSh:SOUth'gﬂ Road Till The Date Of The Payment

LA26CLLONS000005036184/ AP-10073673 & AP-10075455 (Branch : Rudrapur)

Mr./ Mrs. Lachchho, All Piece And Parcel Of Plot No 110 Part Of Khasra|Demand Notice 13-04-2026| 23 06.2026
Mr./ Mrs. Ved Prakash, No 41 Mauja Kadauna Tehsil Chhata Dist Mathura|Rs. 939286/- (Rupees Nine

Mr./ Mrs. Shashi Pal, Up 281403 Tehsil Chhata Dist Mathura Up 281403| Lakh Thirty Nine Thousand Two

Gram Kadauna Post Kadauna 281403 Mathura Uttar Pradesh Boundary:-|Hundred Eighty Six Only) Due As On
Kadauna Mathura Kadauna Boundar Y:- East:-less Than 6 Mtrs Wide Road|10th April 2026 Together With Interest
Mathura Up 281403 UP (chaupal) West:- Less Than 6 Mtrs Wide|From 11-Apr-2026 & Other Charges &

Road(chhattar) North:- Less Than 6 Mtrs Wide|Cost Till The Date Of The Payment
LA11VLLONS000005141995/ | Roaq (vinod And Hare Kishan) South:-less Than 6 Y
AP-10328953 (Branch:Mathura ) | \jtrs Wide Road (chaupal Jaat Samaj)

Amount due as per Demand Nolice

RAs.16,21,316/- (Rupees Sixteen Lakh Twenly One Thousand Three Hundred Sixtesn
Only} in respect of Loan Account No,  SHLHGPREDDO3347as on 07-Apr-2026
Date of Demand Nolice — 13-Apr-2026

Date of Symbolic possession - 24-Jun-2026, Date of NPA - 05-Apr-2026

Description of Mortgaged Property

Mr./ Mrs. Suneeta, Mr./ Mrs. Dev | All Piece And Parcel Of Part Of Khasra No 221[Demand Notice 13-04-2026| 24 06.2026

Hansh, Mr./ Mrs. Harvans, Mauja Basai Shergarh Bangar Tehsil Chhata Dist|Rs. 1051610/- (Rupees
Mr./ Mrs. Moharpal Basai Basai Mathura Up 281404 Tehsil Chhata Dist Mathura|Ten Lakh Fifty One Thousand Six
Shergarh Bangar Mathura Up Up 281404 281404 Mathura Uttar Pradesh,|Hundred Ten Only) Due As On 10th
281404 Uttar Pradesh Boundary:- Boundary:-East:- Khet Of|April 2026 Together With Interest From
LA11VLLONS000005146333 & Harikrishan, West;-road 34 Feet, North;-plot Off11-Apr-2026 & Other Charges & Cost
LA11VLLONS000005148681/ Devhans,south House Of Bansho Till The Date Of The Payment

AP-10343063 & AP-10344756 (Branch : Mathura)

Al fhat parl and parcel of the properies bearing Na,

B3, Area Admeasuring 100 5q., Yards,, Khasra No. 833, Lagmi land City Phase-2, Village-
Meerpur Hindu, Pargana and Tehsil-Loni, Ghaziabad, Utar Pradesh,

Boundaries of the sald Property :- Easl: Plot Ashok , West: Property of Sahid
Morth: Phot Mo T4 | Gouth: Gali 15FL

adi= AEhonsad Officer- Tratame Firsncs Limited
(Earker Known as Shriram Hoosing Financa Limited)

Place: Ghaziabad
Date - Pd/DRZ0ZE

Mr./ Mrs. Soniya,Mr./ Mrs. Lekhraj | All Piece And Parcel Of Part Of Khasra No 953,[Demand Notice 13-04-2026( 24 06.2026
Mr./ Mrs. Vishnu Kumar Area 74.41 Sq. Mtrs Mauja Khaira Tehsil Chhata|Rs. 1006158/ (Rupees Ten

Potha Thok Khayra Khaira Mathura | Distt Mathura Chhata Mathura Up 281401 House|Lakh Six Thousand One Hundred Fifty
Near By Ramleela Ground AtPlot No.1182, Measuring 74.41 Sq Boundar Y:-| Eight Only) Due As On 10th April 2026
Mathura Up 281401 Uttar Pradesh East-House of Kallu,West-12 ft wide road,North-| Together With Interest From 11-Apr-

LA11CLLONS000005056255 & Plot of Dadhichi,South-House of Brashbhan 2026 & Other Charges & Cost Till The

HL11CHLONS000005081473/ Date Of The Payment

AP-10128124 & AP-10197152 (Branch : Mathura)

PLACE: DELHI/NCR Date: 27.06.2026 For India Shelter Finance Corporation Ltd (Authorized Officer)

For any query please Contact Mr. Sudhir Tomar (+91 9818460101)

epaper.ﬁnancia!expre’ss.mn’. @

' OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED
O M KA Reqd. Office: . Kohintor Square, 4T1h Floar, N.C Kelkar Marg. R.G, Gadkan Chowk, DadanW),

BASETS RECOMSTRUCTIIN Pei Lid Miumbai JGUUEE‘. Tel: 022- 6925 111

NOTICE UNDER SECTION 13 (2] OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002

Under Section 13(2) of the Securilization and Reconstruction of Financial Assets-and enforcement of Securty Inferest Act, 2002 [the
saig Acth read with Rule 301) of the Security Interast (Enforcament] ndes. 2002 (the said Rule) In exarcise of powers confarred under
Sachon 13(12) of the said Act read with Rule 3 of said Rule, the authonzed officer has issuad Demand natices under Sechon 13(2) ol the
said Act, calling upon the Bomowerns ICo-bomowers, Guarantor's bo repay e [oan amount menfioned in the respective demand notices
seuad tothem

In connechon with above nobice 15 hereby given once again 1o all the paries o pay within 60.days from the date of publication of this
nofica, ihe amounts ndicated herein balow, together with further intarest from the dafe{s) of Demand Motice # the date of paymeant. The
detailof the Borrowarn's! amount dues ondate of Demand Molice and Securly offered towards repayrmend of loan amount are as under:-

S|  LAN No. MName of the NPA Date Amount
Ne| Borrower|syGuarantor(s) rj‘ﬂﬂﬁ":‘?;g Outstanding (Rs.] SIS DI ki Rply
1 |Lan Mo, PRO1244120 Rs. 12,581,790 Al Hhat plece and parcel of properly bearing H. Na. 01 Proparty
1. BOMTASH BOHTASH 02112023 | {Rupees Twelve Lakh | ares measuring 245 sq. yds parl of Khawat [ Khata Mo, 1867201
(Barrower) & Eighty-Cne Thowsand !'l.iu_ Mo ll_' Lﬁla Mo, 411[5-6) I':h. Mo 3?5: Hjla Ma. 11(8-0) IEI.II[E:EI].
5 MUNESH MUNESH 18.05.2026 | Sevan Hundred Twenty- | 21(8-0) 22/2(4-12) Mu. No. 45 Kéa No. 12(6-5) 2(7-13),9/11{1-19),
(Co-Bomawer) Mina Caly) Sr203- 130,301 3-5) situated at Waka Mouja Bela, Tehsi Pebwal

ason 11052026

The abave Borrawerls ) 'Co-borrower(s)iMortgagan s iGuarantars) are advised to make the payments of outstanding within period of 60
days from the date of issuance of notice Lis. 13 (2), falling which further staps will ba taken as per the provisions of Sacurilization and
Re-construction of Financial Assets and Enforcameant of Sacurty Interest Act, 2002 Sdl-

Place : Palwal, Haryana For Omkara Assets Raconstruction Private Limited
Date : 19.05.2026 (Acting In its capacity as a Trustee of Omkara PS 26/2024-25 Trust)

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015.
Branch Offices : Plot 2, 2nd Floor, Building name : HCMR Complex, Main Wazirabad Road, Gokalpur
Delhi - 110094. Email: auction@hindujahousingfinance.com
Sh. Rakesh Gupta (ZRM), M.9873925255; Mr. Arun Mohan Sharma (ALM), M.8800898999;
Mr. Amit Kaushik (RRM), M.9587088333

APPENDIX- IV-A [Refer proviso to rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (hereinafter referred to as “the Act”) read with proviso to Rule 8(6) of the Security Interest (Enforcement)
Rules, 2002 (hereinafter referred to as “the Rules”).

1. Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property
mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Housing Finance Limited
(Secured Creditor) having its Corporate Office at 167-169, 2nd Floor, Little Mount, Saidapet, Chennai- 600015 and one of its Branch Offices
at Office No-Plot 2, 2nd Floor, Building name : HCMR Complex, Main Wazirabad Road, Gokalpur Delhi - 110094, will be sold on “As is Where
is”, “As is Whatis” and “Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the
borrowers and guarantors. The sale will be done by the Authorized Officer through e-auction platform provided at the website:
auction@hindujahousingfinance.com and https://www.bankeauctions.com/.

06.07.2026-07-07-2026, 14:00 hrs -17:00 hrs
10.07.2026, Till 17:00 hrs.
14.07.2026, 11:00 hrs -13:00 hrs

Demand Notice u/s 13(2)
Date and Amount

Total O/s as on...

Distt: Pabwal Harpana.

LLLL s R
PR LG F MR

Date of Inspection of the property

EMD Deposition Last Date
Date/Time of E-Auction

Sr. Loan Account Number and
No. | Name of Borrower(s) / Co-Borrower(s) /Guarantor(s)

Date and Type of,  Reserve Price
Possession EMD

Bid Increase Amount

1. Loan Account No. DL/GRN/PRCK/A000000117 16.07.2024 And Rs. 10,46,205/- I 10.04.2026 | Rs.10,17,900/-
Mr. MAHAENDRA PRAJAPATI (Borrower) Rs. 10,46,205/- as on 16.07.2024 | Physical ! Rs. 1,01,790/-
Mrs. ANITA PRAJAPATI (Co-Borrower) | Possession | Rs. 10,000/

Description of the Inmovable Property: FlatNo.UGF-04, Upper Ground Floor, (Rear right side) area measuring 360 sq. ft, i.e. 33.44 Sq. Meters, Built on Plot
No. B-40, area measuring 200 Sq. Yards, i.e. 167.22 Sq. Meters, Part of Khasra No. 217, Situated at Rail Vihar Sehkari Awas Samiti Ltd. Village Sadullabad,
Pargana & Tehsil Loni, District Ghaziabad, Boundaries:- EAST-Plot No.B-39, WEST-PlotNo.B-41, NORTH - Plot No.B-79, SOUTH- Road 30 ft Wide.

2. Loan Account No. DL/GRN/OMCN/A000000113 20.08.2024 And Rs. 9,99512- | 29102025 |  Rs.7,41,600-
Mr. DHANVEER DHANVEER (Borrower) Rs. 9,99,512/- as on 20.08.2024 | Physical | Rs. 74,160/-
Ms. DURGA DIWAKAR (Co-Borrower) Possession | Rs. 10,000/-

Description of the Inmovable Property: Flat No.FF-04, First Floor (Rear Left Side), area measuring 342 sq. ft Built on Plot No. A-98, Land arca measuring
183.33Sq. Yards, i.e. 153.28 Sq. Meters, Partof Khasra No. 347, Situated at Rail Vihar Sehkari Awas SamitiLtd.. Village Sadullabad, Pargana-Loni
Boundaries:- EAST-Other Property, WEST-Entry/ Flat no FF-03, NORTH - Flat No FF-01/Road 30 ft wide, SOUTH- Vacant Plot.

3. Loan Account No. DL/DEL/DLHI/A000002508 28.10.2024 And Rs. 16,54,249- | 19.12.2025 | _ Rs.14,58,810/-
Mr. VIJAY PAL (Borrower) Rs. 16,54,249/- as on 28.10.2024 | Physical |~ Rs. 1,45,881/-
Mrs. ANITAANITA (Co-Borrower) Possession | Rs. 10,000/-

Description of the Inmovable Property: Pvt Flat No. FF-4 (Back Side RHS Flat) on 1st Floor area measuring 58 sqyds Built Upon Plot No. A-52 area
measuring 200 sqyds part of Khasra No. 351 situated at Rail Vihar Sahkari Awas Samiti Ltd Village Sadullabad Paragana Loni Tehsil and District Ghaziabad,
Uttar Pradesh; Boundaries:- EAST-Plot No. A-75, WEST-Road 30ft Wide, NORTH - Plot No. A-53, SOUTH- Road 30ft Wide.

4, Loan Account No. DL/DEL/LXND/A000001602 24.10.2024 And Rs. 10,86,842/- | 16.09.2025 | Rs. 11,73,600/-
Mr. RAHUL RAHUL (Borrower) Rs. 1086842 as on 24.10.2024 | Physical | Rs 117,360
Mr. SONU SONU (Co-Borrower) | Possession | Rs. 10,000/-

Description of the Inmovable Property: Flat No. FF-03 (RHS) on 1st Floor without roof rights area measuring 350 sqft Built Upon Plot No. A-57 area
measuring 200 sqyds part of Khasra No. 351 situated at Village Sadullabad, Rail Vihar Sahkari Awas Samiti Ltd, Paragna and Tehsil Loni and District
Ghaziabad, Uttar Pradesh. Boundaries:- EAST-Plot No. A-58, WEST-Others, NORTH - Road 20ft Wide, SOUTH- vacant Plot.

5. Loan Account No. DL/GRN/OMCN/A000000131 14.11.2024 And Rs. 10,02,843/- 2009.2025 | _ Rs.8:81,100-
Mr. MOHD AMIR (Borrower) Rs. 10,02,843/- as on 14.11.2024 | ~_Physical | Rs. 88,110/
Mrs. KAISAR PARVEEN (Co-Borrower) | Possession | Rs. 10,000/-

Description of the Immovable Property: FlatBearing No. Ugf-05, On Upper Ground Floor (rear Left Side),Area Measuring 331 Sq. Fts., Built On Plot No. A-
84, Area 200 Sq. Yards, l.e. 167.22 Sq. Meters, Part Of Khasra No. 353, Situated At Block-a, Residential Colony, Rail Vihar, Hadbast Village Sadullabad,
Pargana & Tehsil Loni District Ghaziabad, Boundaries:- East-flat No. Ugf-03 & 04/road, West-other Property, North - Vacant Plot, South- FlatNo. Ugf-01/road.

6. Loan Account No. DL/GRN/PRCK/A000000051 25.02.2025And Rs. 9,75,902/- | 23042026 |  Rs. 10,00,800/-
Mr. SUKH DEV SINGH (Borrower) Rs. 9,75,902/- as on 25.02.2025 | _Physical Rs. 1,00,080/-
DARSHIKA (Co-Borrower) |  Possession | Rs. 10,000/-

Description of the Inmovable Property: FlatNo. GF-03, on Ground Floor (Rear RHS Portion), area measuring 332 sq. fts., i.e. 30.84 Sq. mirs, Built on Plot
No. A-96, comprised of Khasra No. 348, Situated at Rail Vihar Sahkari Awas Samiti Ltd., Near Hanuman Mandir. Tehsil-Loni, District Ghaziabad, (U.P.)-20110.
Boundaries:- EAST-FLAT NO GF-02, WEST-PLOTNO-A-95, NORTH - FLATNO-GF 01 & ROAD 30 FTWIDE, SOUTH-OTHER PROPERTY.

7. Loan Account No. DL/NCU/GHAU/A000001555 20.06.2025 And Rs. 9,43,592/- 27.02.2026 | Rs. 9,92,700/-
Mr. SAEED AHMAD (Borrower) Rs. 9,43,592/- as on 20.06.2025 | Physwal | Rs. 99,270/
Mr. AMBEYA KHATOON (Co-Borrower) | Possession | Rs. 10,000/

Description of the Inmovable Property: Freehold Residential Entire First Floor (Right Side) admeasuriné area 387 sq. ft. built on Plot No-12 &13 failing
Under Khasra No. 1306, situated at Hayat Enclave In Village Loni (Chakbandi Bahar) Loni Ghaziabad. Boundaries:- EAST-Plot No-B-152, WEST-40 ft wide
road, NORTH - Shop No-13, SOUTH- Shop No-11.

8. Loan Account No. DL/GRN/SNPR/A000000187 07.01.2025 And Rs. 15,38,247/- | 27.03.2026 | Rs. 15,13,800/-
Ms. SULTANA SULTANA (Borrower) Rs. 15,38,247/- as on 07.01.2025 Physical | Rs.1,51,380/-
Mr. WAHID KHAN (Co-Borrower) Possession | Rs. 10,000/-

1
Description of the Inmovable Property: FLAT NO. SF-03, SECOND FLOOR (FRONT LEFT SIDE), AREA MEASURING 495 SQ. FT., I.E., 45.99 SQ.
MTRS., BUILTONPLOTNO.A-158 & PLOTNO.A-159, TOTALLANDAREAMEASURING 120+186.66=306.66 SQ. YARDS, |.E. 256.40 SQ. METERS, OUT
OF KHASRANO.214 & 349, SITUATED AT COLONY RAIL VIHAR, HADBAST VILLAGE SADULLABAD, PARGANA & TEHSIL LONI, DISTT. GHAZIABAD,
U.P.(201102). Boundaries:- EAST-Vacant Plot, WEST-Flat No. SF-04, NORTH - Flat No. SF-02 & SF-01, SOUTH- Road.

9. Loan Account No. DL/GRN/SRJP/A000000221 25.02.2025 And Rs. 10,67,668- |  12.03.2026 Rs. 10,51,500/-
Mr. NEERAJ NEERAJ (Borrower) Rs. 10,67,668/- as on 25.02.2025 | Physical Rs. 1,05,150/-
MRS. KAMLESH. (Co-Borrower) Possession Rs. 10,000/-

Description of the Inmovable Property: Residential Flat No. UGF-04, on Upper Ground Floor, Rear LHS, area measuring 342 Sq. Ft., built on Property
Bearing Plot No. B-162, out of Khasra No. 236, situated at Rail Vihar Sehkari Awas Samiti Limited, in the Revenue Estate of Village Sadullabad Pargana and
Tehsil Loni, Dist. Ghaziabad, U.P Boundaries:- EAST-Other Plot, WEST-Flat No. UGF-1/Road, NORTH - Property No. B-161, SOUTH- Property No. B-163.

10. Loan Account No. DL/SDR/SDRA/A000001503 14.05.2025 And Rs. 14,78,346/- : 05.02.2026 Rs. 11,68,900/-
Mr. YOGESH KUMAR (Borrower) Rs. 14,78,346/- as on 14.05.2025 | Physwal | Rs. 1,16,890/-
Mrs. KAJAL KAJAL (Co-Borrower) Possession | Rs. 10,000/-

Description of the Immovable Property: FlatNo. GF-10on Ground Floor (Front LHS) without roof rights area measuring 540 sqft Built Upon Plot No. 99 part of
Khasra No. 347 situated at Village Sadullabad Known as Rail Vihar, Tehsil Loni and District Ghaziabad, Uttar Pradesh; Boundaries:- EAST-Others, WEST-
Parking/PlotNo. 98, NORTH - Road 30ft Wide, SOUTH- Others.

1. Loan Account No. DL/GRN/SRJP/A000000186 08.07.2025 And Rs. 11,90,887/- | 05.02.2026 | Rs. 8,60,200/-
Mr. MANAV MANAV (Borrower) Rs. 11,90,887/- as on 08.07.2025 | Physical | Rs. 86,020/-
Mrs. INSHA INSHA (Co-Borrower) Possession | Rs. 10,000/-

Description of the Imnmovable Property: Flat No. GF-02, on Ground Floor, Rear LHS, area measuring 369 Sq. Ft., built on Residential Plot No. A-51, area
measuring 200 Sq. Yardsi.e. 167.22 Sq. Meters, out of Khasra No. 351, situated at Residential Colony “Rail Vihar” in the Revenue Estate of Village Sadullabad,
Pargana and Tehsil Loni, Dist. Ghaziabad, U.P.Boundaries:- EAST-Flat No. GF-03/Property No. A-50, WEST-Property No. A-28, NORTH - Other Plot, SOUTH-
FlatNo. GF-01/Road.

12. Loan Account No. GZ/GNR/GNRN/A000000319 11.08.2025 And Rs. 16,66,183/- 06.03.2026 | Rs. 16,03,800/-
Mr. PINKY KHANNA(Borrower) Rs. 16,66,183/- as on 11.08.2025 | PhySICal I Rs. 1,60,380/-
Mr. SUNIL KUMAR (Co-Borrower) | Possession | Rs. 10,000/-

Description of the Inmovable Property: Flat No. F.f.-3, On First Floor. Back Side Lhs Flat. Area Measuring 495 Sq. Ft. l.e. 45.99 Sq. Meters. Built On
Residential Plot No. A-34. Block-a. Area Measuring 200 Sq. Yards. Situated At Ganga Village Sadullabad. Pargana Loni Tehsil Loni Distt.
Ghaziabad.boundaries:- East-gali 10 Ft, West-road 30 Ft Wide, North - Property No-a -33, South- Property No-a -35.

13. Loan Account No. DL/GRN/SRJP/A000000020 23.09.2025 And Rs. 10,88,057/- |  14.03.2026 | _ Rs. 10,00,400/-
Mr. TARUN KUMAR (Borrower) Rs. 10,88,057/- as on 23.09.2025 | Physical | Rs. 1,00,040/-
Mrs POOJA DEVI (Co-Borrower) Possession | Rs. 10,000/

Description of the Inmovable Property: Residential Built up Flat No. SF-03, area measuring 360 Sgq. Ft. built on Plot No. 15 & 16, LIG, out Khasra No. 185,
situated in the area of Khushal Vihar colony, Village Sadullabad, Pargana Loni, Tehsil Loni, District Ghaziabad, Uttar Pradesh.

13. Loan Account No. DL/SDR/SDRA/A000001921 10.09.2025 And Rs. 11,53,186/- |  14.03.2026 | _ Rs. 10,97,400/-
Ms. SANTOSH KUMARI (Borrower) Rs. 11,53,186/-ason 10.09.2025 | ~_Physical | Rs. 1,09,740/
Mr. VINOD VINOD (Co-Borrower) Possession | Rs. 10,000/-

Description of the Inmovable Property: FlatNo. GF-3, without roof rights, Ground Floor, Middle RHS Flat, flatarea measuring 400 Sq. Ft, built upon Plot No.
B-44, having total area measuring 200 Sq. Yds., i.e., 167.22 Sgm, Situated in Block B, Ganga Vihar, Village Sadullabad, Pargana & Tehsil Loni, District
Ghaziabad, Uttar Pradesh - 201102. Boundaries:- EAST-Shop No. GF-1/Road 40 ft, WEST-: Flat No. GF-4 / Service Lane 10 ft, NORTH - : Plot No. B-45,
SOUTH-VacantPlot.

Mode of Payment :- Payment shall be made by demand draft in favour of Hinduja Housing Finance Limited payable at Delhi.

TERMS & CONDITIONS OF ONLINE E- AUCTION SALE:- 1.The Property is being sold on “As is Where is”, “As is What is”, “Whatever there is” and Without
Recourse” basis. As such sale is without any kind of warranties & indemnities.2.Particulars of the property/assets (viz. extent & measurements specified in the
E-Auction Sale Notice has been stated to the best of the information of the Secured Creditor and Secured Creditor shall not be answerable for any error,
mis-statement or omission. Actual extant & dimensions may differ.3.E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to
submit their bids and the same does not constitute and will not be deemed to constitute any commitment or any representation on the part of the Secured
Creditor. Interested bidders are advised to peruse the title deeds with the Secured Creditor and to conduct own independent enquiries/due diligence about the
title & present condition of the property/assets and claims/dues affecting the property before submission of bids.4.Auction/bidding shall only be through “online
electronic mode” through the website: auction@hindujahousingfinance.com and https://www.bankeauctions.com/ Or Auction provided by the service provider
C1 India PVT LTD, who shall arrange & coordinate the entire process of auction through the e-auction platform.5.The bidders may participate in e-auction for
bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor/service provider shall not be held
responsible for the internet connectivity, network problems, own system crash, power failure etc. 6.For details, help, procedure and online bidding on e-auction
prospective bidders may contact the Service Provider C1 INDIAPVT.LTD. 605A, Add: C1 INDIAPVT.LTD. 3rd Floor, Plot No.68 sector-44, Gurgaon, Haryana-
122003, (Contact Person: Mithalesh Kumar, Phone No. 7080804466, Email: delhi@c1lindia.com , Support Mobile Number:-7291981124/1125/1126).
7. For participating in the e-auction sale the intending bidders should register their name at https://www.bankeauctions.com/ and
auction@hindujahousingfinance.com well in advance and shall get the user id and password. Intending bidders are advised to change only the password
immediately upon receiving it from the service provider. 8.For participating in e-auction, intending bidders have to deposit a refundable Earnest Money Deposit
(EMD)i.e. 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested bidders through Demand Draftin favor of " Hinduja Housing Finance
Limited.9.The intending bidders should submit the duly filled in Bid Form (format available on https://www.bankeauctions.com/ and
auction@hindujahousingfinance.com along with the Demand Draft remittance towards EMD in a sealed cover addressed to the Authorized Officer at Hinduja
Housing Finance Limited, at Office No-286, 2nd Floor, Pocket-1, Sector-25, Rohini, New Delhi-110085.10.The sealed cover should be super scribed with “Bid
for participating in E-Auction Sale in the Loan Account Number (as mentioned above) for the property (as mentioned above).After expiry of the last date of
submission of bids with EMD, Authorized Officer shall examine the bids received by him and confirm the details of the qualified bidders (who have quoted their
bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider C1 India PVT LTD to enable them to allow
only those bidders to participate in the online inter-se bidding/auction proceedings at the date and time mentioned in E-Auction Sale Notice.11.Inter-se bidding
among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the
last extension.12.Bids once made shall not be cancelled or withdrawn. All bids made from the userid given to bidder will be deemed to have been made by him
alone.13.Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him by E-Mail both to the
Authorized Officer on his mail id sunnymalik@hindujahousingfinance.com and the Service Provider for getting declared as successful bidder in the
E-Auction Sale proceedings.14.The successful bidder shall immediately i.e. on the same day or not later than next working day, as the case may be, pay a
deposit of twenty five per cent, of the amount of the sale price, which is inclusive of earnest money deposited, if any, to the Authorized Officer conducting the sale.
The balance amount of purchase price payable shall be on or before fifteenth day of confirmation of sale of the immovable property.15.In case of default in
payment of above stipulated amounts by the successful bidder/auction purchaser within the stipulated time, the sale will be cancelled and the amount already
paid (including EMD) will be forfeited and the property will be again put to sale.16.At the request of the successful bidder, the Authorised Officer in his absolute
discretion may grant further time in writing, for depositing the balance of the bid amount.17.The Successful Bidder shall pay applicable TDS (out of Sale
proceeds) and submit TDS certificate to the Authorised officer.18.Municipal/Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has
to be paid by the successful bidder before issuance of the sale certificate. Bids shall be made taking into consideration of all the statutory dues pertaining to the
property.19.Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price/bid amount and
furnishing the necessary proof in respect of payment of all taxes/charges.20.Applicable legal charges for conveyance, stamp duty, registration charges and
other incidental charges shall be borne by the auction purchaser. 21.The Authorized officer may postpone/cancel the E-Auction Sale proceedings without
assigning any reason whatsoever. In case the E-Auction Sale scheduled is postponed to a later date before 15 days from the scheduled date of sale, it will be
displayed on the website of the service provider.22.The decision of the Authorized Officer is final, binding and unquestionable. 23.All bidders who submitted the
bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.24. For further details and queries,
please contact Authorized Officer, Mr. Sunny Malik, Mobile No. 9654130749 at branch office at Hinduja Housing Finance Limited, at Office No- 286, 2nd Floor,
Pocket-1, Sector-25, Rohini, New Delhi-110085. 25. This is also 15 (Fifteen) days’ notice to the Borrower/Mortgagor/Guarantors of the above said loan account
pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of auction sale on the above-mentioned date/place.

Date: 27.06.2026, Place: Delhi-NCR Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

Special Instructions/Caution: Bidding in the last minutes/seconds should be avoided b?lthe bidders in their own interest. Neither Hinduja
Housing Finance Limited nor the Service Provider will be responsible for any lapses/tailure (Internet failure, Power failure, etc.) on the
part of the bidder in such cases. In order to ward off such contingent situation, bidders are requested to make all the necessary
arrangements/alternatives such as back-up power supply and whatever else required so that they are able to circumvent such situation

and are able to participate in the auction successfully.

New Delhi




